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MR. DEPUTY-SPEAKER: On
what?

SHRI VAYALAR RAVI: 1y is about
the salaries 1o be disbursed 1o the
Kerala Government servanis; because
of the agitation, they are not getting
anything. The office of the AG there
is controlled by the Comptroller and
Auditor-General in Delhi. It is creat-
ing a lot of problems there. There was
already a strike in the AG’s office in
Trivandrum. Again they are going on

a strike. Not a single employee
of the Kerala Government will
get salary. The strike in the AG's

office should not take place. The Fi-
nace Minister should take the initiative.
Even though there is a constitutional
protection to the Comptroller and
Auditor-General, whatever it may be,
1 am sorry he is a most inefficient man
sitting on the top and crealing a lot of
problems for the AG’s departmen!. 1
appeal to the Finance Minister to take
note of this and make endeavours to
stop the strike in Trivandrum.

12.39 lirs.

RE. WITHDRAWAL OF PROCLA-
MATION OF EMERGENCY

SHRI SOMNATH CHATTERJEE
{Burdwanj : Sir, the Supreme Couri
has delivered a judgment yesterday, in
which the majorty of the judges have
held that Parliament is under no
obligation to prescribe the maximum
period for which a person could be de-
tained under the preventive detention
law. Accordingly, it has been held by
a majority of judges that the prevetive
«detention, till the expiry of the Defence
of India Act, 1971, will he valid de-
tention ander the existing faw. Jutice
P. N. Bhagwati, in his minority judg-
ment said. . .

MR. DEPUTY-SPEAKER : Every-
body kmews it; it has appeared in the
newspapers.

SHRI SOMNATH CHATTERIJEE :

. . . that a man can be detained 1ill the
end of his life so long as the Detence
of India Act and the Proclamation of
Emergency remafn in this country.
Therefore, in view of the very serious
encroachment on the personal liberty
which the fundamental rights give to the
e in this country, T call upon the
Government and 1 also request the
House that this matter should be dis-
cussed immediately, and that the Pro-
clamation of Emergency should be
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of Emergency
withdrawn and the fundamental rights
restored, Otherwise, any man can be
detained without trial. (fnrerrupfions).

SHRI G. VISWANATHAN (Wandi-
wash) : Sir, what is the need for the
emergency now? What is the justifica-
tion? The Government should revoke
the emergency.

SHRI DINEN BHATTACHARYYA
(Serampore) : Sir, the elections are go-
ing to be held both in Uttar Pradesh
and Orissa. What is the need for this
emergency? They must scrap it.

MR. DEPUTY-SPEAKER : Order
please. It is all under the same issue.
Now, although therc is nothing in the
Order Paper about this, as Mr. Chatter-
jee has raised il. . .

SHRI MADHU LIMAYE (Banka):
He has given notice.

MR. DEPUTY-SPEAKER : He has
raised the point. That is all. There is
no question of notice. I do not know.
There is no such notice. (Interruptions).
If it has been given, it has not been
admitted, and therefore, there is nothing.
But T have allowed him and Members
are very cxercised about it, (Inferrap-
rions) Order, please, All I can say is,
Government may take note of the feel-
ings of all the Members.

SHRI DINEN BHATTACHARYYA:
Let them make a slatement tomorrow.
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SHRI SHYAMNANDAN MISHRA
(Begusarai) : Only one second. Even
on the expiry of two years after the Pro-
clamation of Emergency, why should
not the Government think # necessary
to give reasons for its continuance?
On what justification do they continue
this emergency?
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MR. DEPUTY-SPEAKER : Govern-
ment may take note of it.

SHRI P. G. MAVALANKAR (Ah-
medabad) : We want an assurance from
the Government thay they will lift the
emergency immediately.

MR. DEPUTY-SPEAKER : It has
been said by other hon. Members also.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, the Minister of
Transport and Shipping. . .

MR. DEPUTY-SPEAKER : I will
come to vou. [ noticed in the Order
Paper that certain motions or submis-
sions under rule 377 have been allow-
ed after this item. 1 will come to that.
Shri Ni‘iraj Singh Chaudhary.

12.40 hrs.

PARLIAMENT (PREVENTION OF
DISQUALIFICATION)
AMENDMENT BILL®

FHE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY): 1
beg to move for leave to introduce &
Bill further to amend the Parliament

(Prevention of Disqualification) Act,
1959,
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“The Committee feels that Gov-
ernment have not properly appre-
ciated the recommendations of

Joint Committee, on regard to dis-
qualification of directorship. In

some cases wherc the Committec
observed that the Board of Direc-
tors enjoyed executive and finan-
cial powers and were thereby in a
position to wield influence, they
recommended disqualification of the
office of directorship, even though
the amounts payable to the holder
was less than “compensatory allow-
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ance.” In other cases where they
found that the Board of Directors
do not enjoy such powers, they
did not recommend the exclusion
of directorship from exemption
from disqualification. . .”

AT AT 3¢ FHSY AT Y

“The reasons why the Committee
do not want membership of statu-
tory/non-statutory bodies constitu-
ted by Government to be exempted
from disqualification as a class,
are given 1n para 5 of the Third
Report (Second Lok Sabha). As
observed there, membership of cer-
tain bodies is not compatible with
membership of Parliament for one
reason or the other. For instance,
certain committees or boards are
entrusted with executive, financial

or judicial powers. n other cases,
although membership does not
carry any remuneration, it places
the members in a position of
power or influence or in a position
to distribute patronage.”
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MR. DEPUTY-SPEAKER : Speci-
fically because of your reservation, this
Bill should be introduced and should
be discussed.
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